Il THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERAE/D BENCH: AT
HYDERZBAD.

o.5TND. 1134795,

DLTE 0F JULGMENZ:. 27«09=95,
i o e <t U i e .

BETVEEIN:

1. Xlaxminarayana
2, M.HuthanQa
3. K.Hanmendlu

4. Ambrypa o
5, M.Venkanna | .+ Applicents,

Vs

1; The Telecem District Engineer,
Adilebad, Adilabad District.

2. The Sub Oivisienal Officer, Tslecem,
Adilsbsd, Adilabad District.

3. The Chief General Manager,
" Telecommunications, Deersanchar

Bhavan, Nampally -Staticn Read, .
- Hyderabad. . _ | ++ Respondlents.

COUNSEL FOR THE AFPLICANT: SHRI Ch. Jagannatha Rao

COURSEL FCR THE REESEONDENTS: SHRT N.R.,Bevaraj,

~ TORAM:

HON'BLE SHRI JUSTICE V.FEELADRI RAC, VICE. CHATRMEN -
HCN'BLE CHRI R.RANGZRAJAN, MEMBER (ADMN.)

Y




0.A,N0,1134/95, _ | ﬁi

JUDGMENT Dt 27.9.1995

o

(AS PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMINISTRATIVE)

g

Heard Shri Ch.Jaganratha Rae, lezrned ceunsel for
the applicants and Shri N.R Devaraj, learned stapding ‘-

ceunsel fer the respendents., -

2 There are five applicants in this OA whe are

engaged as casual mazdeers under R-2 during the years
1985.88, They were centinued as such téFwerisus=éetes

+

s 1989-94 s given in Pars sﬁéb of the OA
at.pége-z. Thereafter, they were net engaged, This OA
was filed praying fer declaratien that the applicants are
entitled fer reengagement as casual mazdeers (temperary
status) by regulafising their service under the centrel
of Telecem District Engineer, Agilabad in terms eof the
varieus instructiens issued by the Directer General, Telecem.
and alse as per the letter Ne,.TA/RE/20-2/Rigs, dated
23.2,1993 issved by the Chief: General Manager, Telecen,
Hyderabad by helding that the actien ef the respendents
in net regngaging then as i}iegal, discriminatery and

vielative of Articles 14 and 16 ef the Censtitutien of

R

India. //:

’

3. Frem the perusal ef this OA, it will be seen that
"hm?&tz : B, Yl -
these applicants were disengaged leng back maayL?f them

mere than a year back., Hence, it is net proper te cendene

the zbsence, Hewever, in view ef the fact that they have

ﬁi}&,’—";‘ | contd....
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already worked in the department, it has te be inferred

that they have gained sufficient experieince as cempare;

te freshers whe will be engaged, if necessary, in future

In the circumstances, the fellewing directioen is given:

The applicants.should be reengaged as and when

work is available in preferencef te freshers. Hewever,

in pursuvance ef thié erder if the applicants are geing
‘be renegaged, nene will be retrenched whe are already

in service,

te

4, ‘he OA is erdered accerdingly at the adm135104

stage, Ne costs.t[ . l

{ , :
Ve Meoss—]
(R.RANGARAJAN) {(V.NEELADRI RAQ)
MEMBER {ADMN.) ' : VICE CHAIRMAN

DATED: 27th September, 1995, W%“
Open ceurt dictatien. -]
P 6.

Xty

.The\Te&ébeme%D%étf$cb~3ngineen?
vsn .

The Teleceme Distrct Engineer,
adililab.d, Adilabad Distrct.

The Sub Divisienal Officer,Telceme,
Adilabad, Adilabad Distr ct.

The Ghief General Manager, Teleceme,

' Deerasanchar Bhava, Mampally, Hyderabad.
Cepy te Ch,Jagannatha Rae, ndeagte, Hyderab.d.

Sri. N.R. Devaraj, Sr. Standing ceuncil, C.A.T., Hydegabaﬁ.

One Spare CepY.
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IN THE CENTRAL ADMINISTRAYIVE TRIBDN.L.L
b A - HYLERABAD BENCH AT HYZERABAD.

THE HON'BLE MR.JUSTICE V.NEELADRI 230
S VICE-CHAIRMAN

and

‘ M ‘ THE HON'BLE MR.R,RANGARAJAN 3 M(ADMN).
“ " DATED:;- Q’)_)q\)-wgs.

ORDER/JUDGMENT. —
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A 1tted and Interim Iurectlons
-
L . Isgued,

. ‘ ,
| = Disposed of with directions.

‘ . Dismissed.

Dismigsed as withdrawn
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